".;@"J

. Mr. P.N.Jati, counsel

IN THE CENTRAL ADM

0A No.368/1997

Badri Sinoh S/o Shri

\
INISTRATIVE' TRIBUNAL, JAIPUR BENCH, JAIPUR
i .

Date of order:12.02.2001

Mocl Singh r/o Kota, presenf]y werking as

Telephone Operatcr, Office of S.D.E. Trunks, Kota.

s
SN

1. Union of India

.. Applicént

- Versus

»fhrough the Secretery to the Government of

~

India, Department of Telecem, Sanchar Bhewan, New Delhi.

2. The Chief Genersl Menager Teleccm, Raijesthan Circle,'Jaipur

3. Teleccm Distt. Manager, Kota (Rajesthan)

4.  Chief Senior Supervisor, Trunke Exchange, Kota.

.. Respondents

e

for the applicant

Mr. Hemant Gupta, Proxy counsel te. Mr. M.Rafiqg, counsel for the

respondent.s

;

'CORAM:

Hen'ble Mp. Justice B.S.Raikote, Vice Chairmen

Hon'kle Mr.

-Hon'kle Mr. N.P.Naweni, Administrative Member

"Order

Justice B.S.Raikote, Vice Chairmen

The' case of tl

training that he hes ¢

1e epplicant is that on the besis.cf the

already underacne for Senior TOA(P), he should

have been given pestiing as TOA(P). The applicant further submits

‘that he made alrepresentation vide Ann.A8 which was received by -the

Department;on,8.7.1997 and the same has not been considered.

2. ﬁhough a reply

of the_casé with & direction to the respendents to consider the

applicent's representaticn. Tt 1i& open to the Department tc:

consider his represen

is filed, we think it appropriéte to dispeose

tation accerding tc law. In this view of the

matter, we pess the order as under:-—
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This app]icafion 'is disposed of with a direction to the
requndents to cénsjder the representation filed by the
app]icanf vidé An;.QB, Jyeceived by the Depertment on
8.7.1997, in accordance with law. All the ccnfentjcps cf both
the perties are kept open. This order sﬂéll bé complied with
within a periéd cf three meonths frem theidate of receiét of a

—_—

copy of this order.

o

|

Gl

(N.P.NAWANI) ‘ (BR.S.RAYROTE )
Adm. Member . "Vice Chairman




